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- THE ANDHRA PRADESH WATER RESOURCES
DEVELOPMENT CORPORATION ACT, 1997ﬂ

ACT HNo. 12 OF 1997

[:?h Aprll 19§ig

An Act to create The Andhra Pradesh Water
- Resources Development Corporation
for promotion and oPeratlon of Irri-
gation Projects, Command Area Deve-
‘lopment and schemes for drinking
water and industrial water supply to
harness the water of rivers of the
State of Andhra Pradesh and for
matters connected  therewith or
incidental thereto including flood
control. -

*Recefived -the assent of the Gakernar oR. Jh torin, T997:
For Statement of "the Gbjects and Reasons. Please set the

A.P, fGazette Part IV-A Extraordinary ‘dated 20tk March,
1997 at p-38. - '
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' Whereas it is- expedient to create a.
Corporat:.on for promotion and-". operation
of irrigatjon “projects, - command “area-

teppd, L

dévelopment and schemes ° for drinking. -

water and industrial’ water supply to

harness the water of rivers of the State -

of . Andhra- Pradesh .and ‘other udgllied ‘and

inc1denta1 actlv:l.tj.es irr’cl ing flood-
_ control. ' "

:Be ‘it enacted by the Leg:.slative'.
Assembly of the State of Andhra Pradesh-
in the Forty-eighth’ Year of the- Republic.
of: IndJ.a as follows:= .-~ ) }

Sho:rttitle, ©(1) ‘This Act may- be called the.

cextent-and. Andhra Pradesh Water Resources Development.
-o-nencement. Corporation Act, 1997. <

A2) It snall extend to al} the River
Valleys J.l'l ‘the" State of Andhra Pradesh
-and - gther area ‘or _areas, as the -State-
Government . may,” by no{-.if.{c.ation ;.n the'
Off:.cial ‘Gazette, spec:.fy. -

9

-(3) It shell be deemed to have come e

into fbrce w:.th effect from lBth January._ :_'

51997..

”efinitionst 2% Tn- %his “Act,- unless the con‘text.
e otherw:.se requz_res,-- A .

_ (a) " prea’ of operation cf the
c:orporatlon‘ ‘means the area of d:he river
Valleys-‘and -any other area &r’ areas “to
-which the - prov:.s:.o,ns of this Act - are

‘exterdéd’- by :the " State Government.: by

~notification’  in the 'Official Gaze;ta
under Sub—sectlon (2).of section-d; i

(b) 1Corporatmn“, .ueans the Andhra
Pradeshn . Water. Resources - \Develcpment
Corpcratz.on est‘abllshed under SECthll

=
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{c} "Irrigation & CAD Department® .
means the* Irrigation and - Command area
Development Department of the Government;

(A “Irrigation Project" means
. investigation, design, planging, con-.
struction, . maintenance and "uiana‘gement
Of HER

(:.) Major Irr:r.gat:.en Pro:ject having
i¥rigable command area of more than
1o, 000 hectares;

(ii) - Med:.um Irrlgata.on Pro:ect.
having irrigable ‘command area  of more
than _ 2,000 - hectares and upto 10, 000
‘,_hectares,

(ia.:l.) Mz.nor Irrigation Pro;}ect having
irrigable command area of more than 40 -
hectares and upto 2,000 hectares, and
shall include command area development, -
flood control, drinking water and indus-
" trial  water supply and other alliéd
.activities; o '

(e) "River Valleys" means the catch-
ment area of all rivers compris:l.ng of
all their ‘tributaries and distributaries
within the State of Andhra Prades’h,

(f) "member™ ‘means a member of the
'Corporat:.on des:.gnated as Director. .

. (g) "prescribed”, means prescrn.bed by
_rules made under thls Act° '

(h) "regulat:l.ons“ ‘means the reg-ula-
cions made under this- Act. o

{i) "State Government™ or*“l’.-‘.overment" :
meanr s the Government of Andhra Pradesh. .
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C H APT E R - II

ESTABI-ISEHEHT. CONDUCT OF BUSINESS AND

EMPLOYEES OF THE CORPORATION . -

Establishment - 3, (1) The State Government. shall, by ,

" 'of Andhra notification in- the Official- Gazette,
Pradesh Water establish for the purposes of. this Act,
Resources = .3 Corporation . to be called the Andhra
Development pradesh Water Resources . Development
Corporation. Corporation. - : :

{2} The . Corporation ,established'

under Sub-section {1) shall’ be _ a
bo&ycorporatehavzngperpetualsuccesszon
and a commorn seal, with power tocontract,,
acqguire, hold and  dispose ©OF property,

both movable and immovable, and to do’

all things necessary for thé purposes of

- khis Act, and may ‘sue and be sued by its:

corporate name.

{3) The Eead Office of the Corpora—-

tlon shall be at Hyderabad..

Constitntion . -4, (1) The-Corpcration shall consist

;i;?mpora-_ of ‘the following members, namely:-
' (a) Minister, Major and-:.y Chairman;
Medium Irrigation) : :

(h) Minister, ‘Minor Irrlga- - ﬂembef;

" :tieng

{c) Prl. Secretary/Secretary Member,
to Government, _
Irrlgatlo": Jepartment,:

(ay prl. Secretary/Secretary--Members
. to Government, -
.Finance Department,

(e) One non—ofF1c1alnmmberrepresen—
ting reputed and ILCOgnled “financial .
institutions, to be nomxnated by the’
-State. Governﬁant- .

-

-
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(f) One officer to be appointed by
the State Govermment. as the member
secretary of the Corporation, who shall
be designated as the -‘Managing Director of
the Corporation;. .

(g) Three other niem,be;_:e‘.' to ~be
nominated by Government from .offfcials
or non-officials, e

(2) The term -of Office of nominated
members shall be for a period of one
- year unless terminated earlier by the

State Governmept, ' ' S

(3) The non-official members of the
Corporation nominated under clauses. (e)
& {g) "of .sub-sedtion (1) shall receive

. Such remuneration and allowances as may -

be laid .down by regulations,

(4) The official members of ' the
" Corporation. shall receive . such conpen~
satory allowances, for the purpose: of
meeting the personal expenditure in
attending-the meetings of the Corporaticn,
. as may be laid down by the regulations.

5. {1} There shall be 'an Executive Constitusion’
‘Committee consisting of the following of executive'
committee.

- members, namely:-

- (a) Managing Director of the . . Chajirman;
. Corporatiqn; . -
-{b) Enéineéi:—in-c!hiéf, e Member;
- Irxigation Départment, - ‘ .

Hyderabadj - R

(c) Chief Accounts and ¢ I Mémtie,r;’

Finance Officer of the .
Corporationy T
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' (d) Represeritative ‘of the, s .Membe¥:.

Andhra-Pradesh Induﬁ-

- trial Infrastructurn
Corporationg'' ’

'_:(e)' Chief Engineer, ubl_ic . - -Me;&ber;’

Health Department 3

(a4 Representatlves of the . - - Members " -

Departments of Munic:.pal
Administration and Urban
Development,. Panchayat
Raj and Rural Develppment
and Industr:l.es.

-(2) The powers. functions and dut:.es
of the Exeuctive Committee shall be auch

-.as’ may "he 1a1d down by regulations. .

- D:l.squal:l.fa.ca—

.membership’
of pembers.,

6. (1) A person shall -be disqualif:.ed

'for being nominated -as .a non-official:

member or- cont,:.nue to be such mem]:rer, if
he;-- ) o . .

(a) is- an employee c:E the Cerpora—

' t:l.on, except the- Manag:l.ng Duector. .

(b) ‘is 'of unsound mind; .and stands
so declared by a competent Ccu::t,

(c) is an und:.scharged J.nsolvent.
--{d)is. conva.cted fcr an offence invol—

’ _-v:.ng moral tuz:p:.tude.

‘(e) has, directly- or indirectly by

'hlmself -or ~ by any partner, employer or
employee, *any sharée o interest,_

whether, pecuniary or 'of ‘any other’
nature, in any contract. or employment '
with, by or on behalf of the Corgcration.
or

(£) isa Director, Secretary, Manager

has  any -share or " interest "in - any
contract or ‘employment - w{th, by or on
behalf of,’ the Corporatlon.- to

.

k4

L a

"or other Qfficer of any company, which -
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Provided that, a person shall not be
disqualif:.ed undex clause (e} or clause
{f) by reason only of.his or the company
of which--he is a -Director; Secretary,

* Manager, ‘or other- Officer, hav:.ng a shere )

or interest in,—-

(i) any gale,  purchase, lease or

. " exchange . of - immovable property or any

agreement £6r the same; -

(ii)  any agreement for 1oan af

'inoney or any ‘security for’ payment of‘ '

money onilys. .

(ii1) any newspaper, in- 'whic'h any ..
advertisement relating to the affairs of

_the chporat:.on is published.

(2) The Government may remove from ,'

the Corporation any non-official member

- 'nominated by the Government, who in ite .

- opinion e

{a} hasg heen dJ.equalJ.f:.ed under" sub-'

section (1)7-

(b) refuses to act.

" {c)lhas so abused his pos:.tion as a

member . 4s " to- render his continuance on

:Lnterest of t.he public; or

(d) is otherw:.se unsultahle to -

. _continue as member.

- (3) wmeo order bf remova]. under sub-
_section (2) shall be made . unless, the
.non-official. member has been gnren an

' opportunity to submit his explanation to
the Government and when such order is -

) passed, - the off:.ce of -the member so
.. -removed shall be deemed to be vacant. .
[ %

the COrporation ) detr:.menta_l to the-




Heetin)gs of
Corporation.

. (including the guorum ‘there of} as may

"perlod.'

‘meeting of the Corporatiqm:™~If- £6r any.
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{4) A member who has been 0 removed
-under  sub-section °(3) - shall not' he
ellgible for. reappointment.as member or:
in -any other eapacity:'in the. Corpo-

ration.

7. (1) The chporation shall meet. at

such times  and places as the  Chairman

may decide -and. shall, subject to the’
provisions K of “sub-section (3}, obserqu
such fules of procedure in regird to the -

transaction of business at its meetings

be laid down by regulatzons.l

Provmded ‘that, at least one meetingg

shall be- held in every three months

the Gove:mme t shall preside a;,_,every

' reason the Chazrmau and such other

member' are unable to attend -any meeting,_

the meetlng shall stand ad]ourned.

{3) A nember, who is &lrectly or

* indirectly concérned or jinterested im

. any contract, -leoan, arrangemEBt ar
jproposal entered Lnto or proposed to be,

entered -into, by or ‘on'.behalf of the

Corporatldn, shall, et the. earliest
‘possible - .opportunity, - ‘disclose - the
'nature - of | his- interest . to, . the
- Corporation, .and 5hald not be present at

. any meeting of- the Corporation. when any
'such contract, "loan, sarrangement - or

_proposal is discussed, unless his presence

is required by the other members for- the
purpose of eliciting 1nformption, but ng
member s¢ reguired to be present shall.
vyote on any such- cqntract.loan.arrange-
ment or proposal',

=l
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Provided that a member shall not. be
deemed to be concerned .or interested as
aforesaid by reason only of his being a
share holder of a company concerned in-

any such
proposal.

8.. The Corporation may.

contract, loan, Aarrangement or

 from -time to Constitution

time, constitute Committees, or COmmittél@s of committees
out of its members consisting of such -
number of them as it may think proper
and may delegate to such.Committee such
powers of the Corporation as it may deem

Eit for
this Act.

carrying  out the purposes of

9.. (1) The Corporatiom or any of its Provision for.
Comnittees may invite any officer of the '
Central Government, State Government,.
local authority or any organisation or
any person to attend its meeting or

meetings

as a special invitee for the

“Purpose of assisting or advising, on any
matter or matters. The person s8¢ invited -

" may. take

‘part in the proceedings,- but

»shall have no right to vote. -

.. £2} The person g0 invited. shall be
_entitled - to draw such " honorarium or’
compensatory allowance for thé purpose
of meeting the personal expenditure in:
attending the meetings of the Corporation
or any of its Committees as the Corpora-

‘tion may

detarmine, from time to time. .

10. Any vacancy of a member of the
LCorperation shall be filled as early as
practicable, in like manner as if the
appointment were being made for the first’

time. -

11. No act done cr. proceedings. taken
under this Act by the Corporation. or
Committee appointed by the Corporation

"~ shall be
ofy=s.

invalidated merely on the grounds

inviting -
officers of
Governpent
and local
suthority-

Pilling up
of casual
vacancies
of members,.
Acts or
proceedings
not to be -
invalidated
or )
informality
etcC.,. .
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{a) any vacancy of. a member or any .

"defect in.the constitution or reconsti-
tution of the Corporation or a.Committee

thereof; or -~ .*

(b} any. defect or irregularity in
the appointment of a person as a membex:

- of the Corporation or of a Committee

Officers &
servants of

Corporation.

thereof; or-

(c) any defect or irragularity in
such act er ‘proceedings, not affecting’
the substance,

“12. (1) ."i‘hé "State Government shall

appoint Managing ' Director as provided

in Section: 4 .(1), _Chiaf Engineer;,
Superintending Engineer,  and ' Chief

" Accounts and Finance Officer and - such

. other officers as ‘may be required.

_ {2} ‘I‘he Corporat:.an may, with the
prior approval of the State Government

appoint such’ other offjcers and servants'

- suboxdinate  to the officers ‘mentioned in

' mentioned in sub-section (1) be such as, .
‘may be prescribed, and

sub-sect:.on (1} as it - ‘considers
necessa_ry for the efficient. performance
of J.ts duties ‘and functions.

{3) The conditions of appointment. and

+

. -

-

service of the ofr:.cers and se‘rvants and -

the.J.r scales of pay sball,

(a) as regards' the . officers

(b) "as regards the  officers: and
servants mentloned.ln sub—sectxon (2)
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_such as may be -laid down" from time. to"
“time by requlations. " : .

{4)- Subject ..o the superintendence

" of the . Corpoeration, : the ‘Managing

‘Director shall supervise and control ‘all

«its officers and employees ,inq]:uding any

officers of .the Government appointed on-
deputat:.on to- the. Corporat:.on. .

13. No person who has, dz.rectly. ‘or Disqualifica.
-indirectly, by himself or by his partner tion of all -
or agent, any share or interest in any officersz and
contract, by ~of on  behalf of the stafft-
Corporation or in any ‘empolyment under,
by or”on behalf of the Corporation other-
wise than as an officer o staff thereof,

" shall be-qualified to be an officer or
_staff of the Corporat:.on. : '

14, all proceed:.ngs of the Corporation Authenti-

' shall be authenticated by~ the Chairman cation of
and all orders and instruments - of the orders etc.,
. Corporation shall - be authentioatec_l by of the  —~
the Managing Director. - -any’ other Corporation.
.officer of +the- corporat:l.on as ‘may be .- -
authorised in this ‘behalf by regqulations .

CHAPTER =~ IIT -

* VESTING OF PROPERTY, ASSETS, LIABILITIES -
AND  OBLIGATIONS = ARD . TRANSFER . OF
*  EMPLOYEES . :

15. (1) From sucn date as may be Vesting acd’
specified, from time to time, by ' the transfer of
State Government “(hereinafter in this the property .
'secti:)m referred to as "Pthe appointed Corporation.
date"),~ : . - -

{a) the properties and assets compri- - -
s§ing movables -and immovables.' including
-Irrigation Projects, works under construc-
"tion and management of completed schemesy
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'_Bpecified in that behalf, situated in
the area of bperation of the Corporation,
", which immediately before the appointed
. date vested in the State Governnment and |
were under the control of the’ Irrigatlon
and Command Area Development Department,
shall vest in &nd stand transferred to .
" the Corporat:.on. and all income derived
and expenses' incurred in- that behalf be-
hrought on books of the Corporation; and

. (b) the rights. liabilitn.es and -

" obligations of the State  Government,.

whether arising. out of any contract. or.

.other .wise -‘pertaining to¢ the. said’

praject of the State Government shall be

_deemed . to be the rights, liabilities and
‘ ob}.xgations ‘of the. Corporation. )

{2) . Such propert_.es, assets, rights,

.- liabilities and obligations- shall be .

- valued. in “such ‘manner ‘as - the State '
Government may de.termne. ‘ -

CLU3) Al Buits and other. legal ‘procee=
"dmgs with "'respecr- ‘to ..any scheme for
' the development of Irrigation . ‘Projects
and other ‘Projects entrusted .té the:
cOrporatz.on, instituted - or defendeéd by
. or ‘against the State Government ‘before
~ the. appointed date may be.continued or
] Anstituted or defended by or,. against the
Corporatlcn. " :

-Decision of = "16. Where any doubt or dispute arises
- the State ‘as. to whether .any property or asset has
Government vested in ‘the ‘Corporation under section:
-::"hevesting 15 or any rights, liabilitis or obliga-
'to g:"?'-‘ﬂ:r ticns have become the rights) -liabilities .
iral . or obligation of the. Corporation . under
“that : section, such doubt. or’ «dispute:.

shall- be referred to the State Gpvern- -

ment, whose decision shall be__f::pal. -
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{1) Where von_account of confer-

Power of

aient. 'of any powers, dutids and functions state
on the Corporation by or under this Act, Government

. in the opinion of .the State Government,
' the employee - or.employees .belonging to
technical staff ‘as well as hministerial
-and non-ministerial’ -staff, reéquired by
the Corporation for efficient exércise
.0f its powers, performance of its duties

or discharge of its functions, the.State-

. Government, the Head 'of the Department
of the State Government or any Officer

antho::isz by the State Government. in-
al

this f may, from time. to time
having regard.to the necessity therefor,
by order depute such Officers orx
employees . to - the Corporation,  and . the

to deputa
certain
Government.
eaiployees .
to

. Corporation .

Corporation shall take them and ‘employ -

them on deputation, subject - to the
provisions of this section. '

(2) 'I'he period of deputation of .any .. .

such employee to the cOrporation shall
be .five years except when.’ any such

person is required -to be repatriated on’
the grounds, _ such  as promotion,

- reversion, . termination or superannuation
-or any other reasons as may be directed
by 'the -State “Government. After the

expiry of the period of deputation, -he’

shall stand repatriated to service under
‘the State Government* SR X

Provided that, during the -period of

such deputation all matters relating to

the pay, leave, .allowances, retirement,

pension, p:;bvident fund " 'and .other

conditions of service of the employees.

on deputation-shall be regulated by such

Rules governing such matters at the’ time’

- of the deputatior or such other rules as

may, ' from' time. to time, be made by the'

State Government .
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(3) .Al1l1 -employées of - the . said
establishment transferred on deputation
to the Corporation under sub-séction (2)
shall have a lien on their posts in the
service under the State Government and
tthe period of their service under the
Corporatlon shall, on their repatriatzcn
to the service under the State Govern—
ment, pensions and’ other matters rela-
ting to theu: service. = . -

(4} The Ccrporatzon shall have the
authority .to transfér the Officers and;
staff members within t.he area of opera-
tion of the Corporat:.on.

(5) No employee on deputation to the
Corporation shall be entitled to any
deputatlon allowance. } . :

{6) The salar:.es ana allowances of
employees’ ‘on deputation to - the
Corporation shall be paid from the
Carporat:l.on fund

(7) Save' as otherwise provided in
this Sect:uon, the terms and cond:.tlons

. of service of employees on deputation to
"the,  Corporation shall - not be - less.

advantageous than those applicable to '
.them immediately before deputation and .
shall not be varied to their d:.sadvantage
except with the previous sanction of the-
State Government.

"CHAPTER-1IV .

FUNCTIONS AND POHERS OF CORPORATION.

18, The functz.ons of the Corporation
shall be —--

~ {a) to promote and operate irrigation
projects and command area development

' including flood control,
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(b) to plan, _invest’igate,_ desigh._-.
construct and manage the irrigation °

projects and command area development;

(c) to plan, invesfigate, design,
.econstruct and manage drinking water
- supply schemes; . ' .

(d) to plari-, investigate, design, -

qonstruct ' and manage - industrial - water
supply schemes; : :

(é‘)' to enter - i-nto .contracts in.

. respect of the . works and any other
matters transferred to the Corporation

along. with assets and- liabilities under

this _Act:

" {f) to invite tenders, bids, offers

. and . enter into contracts for the
-~ purposes of all the activities of the
. Corporatiocn; ‘ . : . )

{g)} to promote participation of any
person "or bhody or association  ‘of
.. individuals, . whether incorporated or not,
- in. planning, investigation, designing,
.construction and management of irriga-

tien projects and command area develop- -

- ment including flood .control;

{h} to undertake schemes or wor‘:ks,.

either -jointly = with other corporate
.bodies,’  or institutions, . o- with
- Government or local .authorities, . or' on
agency basis . in furtherance. of . the
purposes for which  the Corporation is
established and "all matters connected
- therewith; .

(i) o promote irrigation ' related

activitles such as fisheries, Pisciculture
floriculture, horticulture, sericuitiure,
tissueculture etc;’ ’ .-
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(j) to promote tourism, water sports
and other related activities on and
around the Irrigation projects;

(k) to develop the . 1and around or
nearby lakes and -.in other - suitable’
locations with irrigation facilities and
other infrastructure facilities and
lease part or whole of such developed
properties to the inte'rested' parties;

(1) to prepare annual plan and five
year working development plan.

{m) to prepare annual Budget

{n) to undertake any other activities
entrusted by the State Government in

furtherance of - the objectives for which:

the Corporation is established;.

19. (1) The Corporation' shall have
the power. to accord administrative

approval, revised administrative approval, -

technical sanction, ‘acceptance of all
tenders, sanct:.on:.ng budget and making
flnanc:l.al provisions, settling disputes
arising out of contracts and any other
thmgs which may benecessaryor expedient
for ".the purpose of carrylng out its
functions under this Act.

(2) Without prejudice . to 'the
generality of the foregoing provision,
such power shall include the power;--.

‘(a) to acguire &and hold property,

both movable and immovable as - the

Corpcration mnay decm necessary for.the
performance of any of .- its functious,
duties, activities and to lease, sell,:
exchange or otherwise® transfer - any
property held by it on such conditions
as’  may . be deemed proper by the

™,

(b)) - to construct or. cause " to be

constructed such dams, barrages, reser~ .

viors, irrigation, flood contreol. and

L

-
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?&'r'ainagé canals and such other works ‘and
structures as may be required; .

.-(e) . £0 take measures to “prevent

polluion pf any watef under jtg
control.and to. take all measiures gdeemed
necessary -to  prevent discha‘f_.ges: into
such water of .effluents which are
harmful to .water . supply, drrigation,
public health or acquatic life; -

(d} to stock its reserviors or water

sources with fish -and to selj £fish or
fishing rightsg and  prohibit .taking - out
fish from the water under its control;

{e) to assist in the establishment of
water ‘users' associations: ang other
organisationg- formed under "the Andhra
. Pradesh Co-operative Societies 2Act 1964.

Or any other Act for the better usge of

facilities made available by thé Corpora-
tion; . - :

(£} . to -lease ‘:.;ights for - water

Andhra
Pradesh
dAct ¥ of
1364, .

"8ports,  other .Tecreational activities .

. related to the use of reservoir and its
surroundings and Teservoir water; .

operate- laboratories i perimental ang

reseaxrch stations ang farms for c'onc}uct‘ing -

.experiments and Fesearch for,-- N

' (i) ‘utilising the water, and other
Iesources ‘in the most economical manner
for the -developmepf; of the River Valleys;

(ii)’ detefmiriing‘.;i:e effect of its

(9} to esiaﬁilish} maintain ang -

operations on the Flow conditions iA the

‘river valleys;

. (4ii) brbvidiﬁg navigation condition
"in the River Valleys, a '
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- (h). to engage suitable consultants'
or personi having ‘special knowledge oxr
skill to assist the Corporation in the
performance of its funct:.ons.

(i) to do all such other things and
perform such acts as may be necessary:
for, or incidental or conducive to any
matters which are necessary for further-
ance of the objectives for which the
Corporata_on 1s e.stabl:.shed.

20, Water Users Associations shall-be
responsible .for maintenance <of the

" canals and management of the Water.

of canals and

management
of water.

. Water charges

. of

for pagwment
-of- interest

on borrowed

money,

Prohibition of
" - gonckruction

‘of dpm, welr
. eke. except
with appzr‘ *al
of
Corporation.

’

21. The Corporation shall,. from time

interest on the borrowed money through
"the recovery of water charges. :

N

for supply  to time,, determine and- levy water

cC water charges according to ‘volume, for supply’

fom . of water for irrigation, industrial and .

"-"’19"““?3' domestic purposes to the State Govern-.

m“s“r" ment, . local authorities,. Government

dosestic agencies, cultivators and water usern

| purposes.  -associations: . )
. ’Provlded that, the levy- of -~water:
"charges shall’ ke such . that water’
charges so recovered shall be sufficient
at least to cover the interest charges
of the loan raised by the Corporat:.on
from the open market. '

‘Responsibility .

. 22. The Corporation shall' pay the
Corparation

23. No person sShall construct,operate’

or maintain within the area of operatlon

of the Corporation any dam, or weir or
wther work or any installation for -the
extraction of suxface water without the
prior approval of the Corporation;



o 93

} -

' . Provided, that, the ‘State Government
or a local author:..ty may construct and

operate such dams, weirs etC.,
or, 7across.. any river or. basin within

anywhere -

_Such area of operation or assign or

bandover such dam, weir etq., to the

Corporation.

.ordination with the State Governmént,
Railway Authorities, lo¢al ‘authorities
.and statutory bodieswith a view to m:!.ni-
mising the inconvenience 1likely to be

.caused by the "submergence "of railway's

lands and roads. and communications and

shall bear the cost of any realignment.

thereof or resettlement of any population
renderéed’ neceasary by such submergence.

25 Notwithstanding anything contained

in the-A.P. Irrigation Act, 1965,-- -

"{a) the Corporation may carry out

all or any of the functions and exercise’
all’ or any- of the powers of the State’
‘Government or the appropriate authority; :

" {b) any officer of the- Corporatiocn
authorised in this béhalf by thé Cdrpo-~ -

ration may carry out all”or any of the.

. functionsg and exercise all or-any of the
powers of. the concerned officer; under

the provisions. of -the said Act and the

rules, within the area .of operation of
the Crarporat:.on. -

26, The State Government may issue to
the Corporation such general or special
directions as to policy ‘or exercise of

. the powers or performance of the
" functions by the Corporation, as ‘it may.
think- ‘necessary  or- expedient for
carry:.ng ‘out. thé& purposes of this Act
and " the Corporation shall  be bound to
follow and act upon such direct:t.ons.

24. The Corporation shall . keep ‘co-

Cn-ordkna-
tion with
other

authoriti.es ’

inconvi-
nience
caus?d_hz:

- Imrge_nce_ -

(12 of 1965)

Powers of
State
Govoernment
to-

issue -
‘directions.
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CHAPYFER-V.

ACQUISITION OF LAND

27. The State Government may, for-
carry:.ng out the purposes of -.this Act,
‘compulsorily acquire land under the Land
Acquisition Act, 1894, {(Act 1 of 1894)
and the acquisition of any land for any’
of the said purposes shall be deemed to

- be a public purpose within the meaning

of that Act. _— - .

28. (1} For the furtherance of | the
objects of this. ‘Act, the State
Government may, by notification in the

Official Gazette, upon' such conditions

as may be agreed upon between the Govern-
ment  and the Corporation, place at the
d:.sposal of ‘the Corporation any lands
vested in the State Government'

Provided that, the State Government
shall not place, at .the disposal of the
Corporation any lands which are notified
and included in aereserved forest. '

(2)"After any such land has been so
placed at the disposal of the Corporation
it shall be dealt with by the Corpora-

E tion in accordance with the provisions

of this Act, or the rules or regulations

-made there under and the  directions,. if

any, given by the State Government in
this behalf. T

(3) If any land placed at the disposal
of the Corporation under sub-section (1)
is not reguired by the Corporation; the
State Government, may ask the Corporation
to surrender it tc the State Government
upén such -terms and cond:.t:.ons s may be
mutually agreed upon. .

-

»~

o
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" .., 29 subject to any ruies made by the rower of -
.Staté Goverpment under this Act, the Coxpuration

"Corporation * may xetain, lease, sell, to dispose

-exchange or ‘Otherwise dispose of . any ©f lang,
land, any building. or other property ete.,
vested. in it, in suck manner as it

© thinks fit foér carrying out. the purposes
- of this Act. . = I | o :

-

CEAPTER - VI

FINANCE, ACCOUNTS AND AUDIT .
- ' C - - Application
30.° -al1 Property, fund - and other of - X
assets vesting in the Corporation shall corporaricn
be held andg- applied by -it, for. the assets
' Purpose of this Act. _ | ete.’

3l. (1) The Corporation shall “have " Puna of
‘and maintain' its own fund, to which Corporation
it shall be credited,- L - '

. ived. by the
Corporation from the State Government by
way -of - grants, subventions, loians,,
advances and the loans raised under this
Act; - ‘ S '

(a) -al1 ‘moneys reecei

.{(b) all fees, costs and charges
.received ' by the Corporation under this
Act; :

Le) all moneys received by -the
Corporation from the disposal of lands, -
"buildings and other properties, movable
and immovablé and other transactions;

“(d)} al: '_m‘on'eys_._ received " by the
Corporaticn by way of water charges,
- rents and. profits. or from any other
sources, ‘ ‘ :

(2) The Corporation may keep current
and deposit - account with such Bank or
. Banks specified by the State. Government .
-in this behalf, S ST S
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.{3). such accounts shall be operated:
by such officers of the Corporation as
may be author:.sed by it.in this behalf .

(4) Nr'\twithstand:.ng anything contained
insub-sections {2) and (3) the Corporation
may. keep on hand such sume as it thinks fit
for its day to day transactions, subject “

. to such limits and conditions ag may be
" prescribed. .

Contribution ‘32, (1) The State Government shall,
of Covernment hy appropriation duly made in this-
toolorRora~  hehalf, from time to-time, provide funds -
on Funds. ¢ the - Corporation for the performance:
-of ~ the functions. of the Corporation
under this Act.
(2) 'The eapital- provided by. tne
State Government. shall not carry any’
interest. .
Grants, . 33, The-State Government may, after, .
;U“i::“:""“s' due appropriation made by the .State'
advances to . Legislature by law in -'th:l.‘s behalf, mal_ce -
" Corporation. SUcCh grants, - subventions, loans and
: -advances +to the Corporation as. it may
deem necessary for the -performance of
" the functions of the Corporation under
this Act and all grants, subventions,
_ loans and advances made shall be on ‘such”
terms ‘and conditions: as the Statve‘
. Government may detem:l.ne. : ’ :

Power of 34 1) The Corporation may, aubject
'3‘5""‘“1"“ _to such conditions as may ‘be prescribed -
OLTOW-  in - this behalf, borrow money from the
-financial institutions or Non-resident .

. Indians or from the open market by issue

of - guaranteed or  unguaranteed bonds,
debentures. stocks and othérwise,. for

the . purpose of providing itself with

adequa.te resources. : .

{2) The maximum amount which. - the
Corporation may at any time have on.loan.
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under .sub-section (1) chall not exceed

rupees one- thousand crores, unless the
State Government -fikxes a higher maximum
limit for this purpose. : .

35. The Corporation may accept deposits
on such conditions as it deems fit from
persons, authorities or institutions, to
whom . allotment or. sale...of..land .or
buildings or fishing right: if mide or
is likely to be made in furtherance of
the objects of this act. .

. 36. The Corporation shall _have the
authority %o spend such. sums as it
thinks fit' for. the purposes authorised
under this Act from and out of the fund
of Corporation referred £o in section 30
or' from the regerve and other funds

Acceptance
of de pDSitS
by
Corporation.

Power to
spend,

referred to in section 37, ‘as the case.

-may-bée. '

37. It shall ‘be competent for the
Corporation to 'spend such sums as it
thinks fit also on objects authorised
under this Act other than Irrigation
Projects, ©Drinking Water . Projects,
Industrial water supply projects ‘- and
Roads and such sums -shall be treated as
common expenditure . payable .out ‘of the

fund of the Corporation.

38." (1). The Corporatiom shall make
provisions' for such reserve and other
specially denominated funds as the State
Government may, from time to time,
direct. o

Expenditure
on obhjects
other than
-Irrxigation’
Projects,

Reserve and
other funae, "

. -{2) " The management of the - funds.
.referred to in.sub-section (1), the sums:
to be transferred, from time to time, to'

- the credit thereof and the ‘application
of _money ' comprised therein,. . shall,
subject to' - the directions, ~if any,-
issued Dby the. State Government -in .this

behalf, be determined by the Corporation.,‘
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(3) None of the funds referred to in
sub-section (1) shall, except with the
previous approval of the State Govern-
ment, be utilised for any pUrposes’ other
than that for which it is constituted.

39, (1) The Managing Director of-
the Corporationm shall,” "at a special
meeting to be held in the. month - of
October in each year, lay before the
Corporation, the budget estimates of the
Corporation for the next year.

(2) Every such budget - estimate
shall be prepared .in such form as the
State Government may, from time to time,
by order, determine and shall provide
for,—-

(i) the proposals, ‘plans and
projects which the Corporation proposes

_to” execute ‘either in part ..or 'in whole

-during the next year; : B

(ii) the due fulfilment of &ll the
liabilities of the Corporation; and :

_(iii) the implementation of the
provisions of ~this Act; and such
estimates shall contain a Statement
showing the estimated income and expen-
diture on capital and revenue accounts
for the next year and such other parti-
culars, indicating the financial perfor-
mance of the Corporation, as the State
Government may direct. The budget shall
clearly reveal the financial .outlay 'and

" performance.

Sanction of
tudget
estimates.-

40. The Cotrporation shall - consider
the .budget estimates submitted. to it
under “section 38-and approve the same
with or without modifications - on or

- pefore such dates. as the: State Govern-

‘ment may, from time to time, determine.
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4l. THe State Government may _guaréntee
the repayment of any loans and payment

of interest on all or any of the -loans
given/transferredto the Corporation.

42. (1) Subject to the provisions of
sub-section (2) of .Section 43 ‘of this
Act, the net profit, if any; attributable
to each of ‘the main objects, namely,
irrigation, shall.be full: credited to
the Corporation. ’
(2) . The net. deficit,
. respéct of any of the objects shall be
solely borne by the State Goverpment.

-43. The :interest, charges and all
other expenditure shall be added to the
capital cost and all receipts shall be
" taken in reduction of such cost, if the
Corporation:is in deficit.

44. (1) The corporation may make

provision for depreciation fund at such

rates and on such -terms as nay be
specified by the Comptroller and Auditor
General of India, and in consultation
with the State Government.

(2) The net profit for- the purpose
-of section 41 ‘shall be determineéd after
such provision has been made.

: 45. In the event of -any ‘betterment
-levy being - imposed -‘by. the ‘State
‘Government, the proceeds thereof +in so
far “as they are attributable: to ‘the
.operations of the Corporatioén, ‘shall be
credited to the Corporation.

46. (1) The Corporation shall, by such.

date in each financial year as may be
prescribed, prepare and submit to +the
State Government for approval an annual
financial statement and the programme of
work for the succeeding financial year

if any,  in

Government
as
Guarantor. -

Disposal of
profits ang
deficits,

Intereat charges
and other - .
expenses to he
added to and
receipts taken
for reduction of
capital cost. .

Depreciation
Fung,

Apportion-.
ment of,”
betterment
charges
levied hy
St:at;e ’
Government.,

Financial-
statemene

& Programme
of work.
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and the State Government may, ‘approve
such financial statement and the
programme of work .of the Corporation as
submitted by the Corporxation or with
such variations as the State Government
thinks £its .

(2) The annual financial statement
chall show the estimated receipts and
expenditure - during the succeeding
financial year in such form and detail
as may be prescribed,

{3} The Corporation shall be compe-
tent to make variations in the approved
programme of work in the course of the
financial year pro¥ided that all such
variations and reappropkriations out of
the sanctioned budget are brought to the
notice of the. ‘State Government -by &
supplementary financial statement-

(4) A copy ©f the annual -financial
statement and .- the supplementary
financial statement, if any, shall be
placed before the State Legislature as
soon as may -be after their receipt by
the State Government,

47. (1) The Corporation shall maintain

pooks ‘of accounft and other ~books in -

relation tothebus@nesSandtransacticnin
such- form, and in such manner, as haytbe
prescribeds

(2) The accounts -of the Corporation
shall be audited by an Auditor appointed
by the State Government,. in consultation
with the Comptxroller and Auditor General
of India. :

. (3) Within nine montfis from the end
of the financial year the Corporation
.shall send 'a copy of the accounts
audited together with a copy of ther
report of the Auditor thereon. to the

_State Government. .
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(4) The 'State Government shall cause
the accounts of the Corporation together
with ‘the audit report thereon forwarded
to it under sub-section (3) to be laid
before the Stdte Legislature, as far as
possible before the expiry of the: year
next succeeding the year to ‘which the
accounts and the repbrt relateyl:

48, (1) ©Notwithstanding anything
contained in the last preceding section,
the State Government may order that
there .shall be concurrent audit of the
accounts of the Corporation by such
person as it +thinks fit. The State
Government may also direct a special
audit to be made by such person as it
thinks fit of the +wmccounts ' of the
Corporation relating to any particular
transaction or - class or series of
transactions or to a particular .periods

(2) When an order _is made under
sub-section (1), the Corporation shall
present or cause to be  presented for
audit all such accounts and -shall
furnish to the person appointed under
sub-section (1l).such information as the
said person may require- for the purpose
of audit. .

CHAPTER -~ VII

MISCELLANEOUS AND SUPPLEMENTARY PROVISTONS

49. (1) The Corporation shall prepare
and submit to the State Government, in
such’ -form as may be prescribed, “an
annual report within six months after
the end of every financial year of its
activities ~ during . the previous
financial year, with particular.reference

Itd"‘

(a) irrigation, command  area
development and flood controlsp

Concurrent
and Special
audit of
al‘.'l:ﬁunts..

Fornishing
of annual
reports

returns ete.,




Rehabilita-
tion of the

affekbted

Execution

of
Contracts
eto.

General
penalty

102
(b) Industrial water supply:

(c) drinking water supply schemes:
(d) recreation facilities;
{e) use of lands;

{£) re-settlement of displaced
persons; and

{g) other activities of the Corpora-
tion,

(2) The Corporation shall also
furnish to the State. Government such
returns, statistics, reports, accounts
and other information with respect . to
it's conduct of affairs, properties or
activities or in regard to any proposed
work or scheme as the State Government
may, from time to time, require.

50. The rehabilitation and resettle-
ment of the persons affected due to the
irrigation projects shall.be carried out
by the  State Y Government in accordance
with the provisions of this Acti

Provided. that all the expenditure
required to be incurred by the State
Government, £or the rehabilitation and the
resettlement of persons affected by the
irrigation projects shall - be borne by
the Corporation.

'51. Every contract or assurance of
property onz behalf of the Corporation
shall be in writing and executed by such
authority or officer in such manner as
may be provided by regulations.

52. Whoever contravenes the provisions
of this Act or any rule or regulations
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made .thereunder or fails to comply with
any notice, order or requisition issued
under this Act shall, on’conviction, be
punished with imprisonment ‘which A may
extend to six -months or with fihe which
may extend to one thousand . rupees or
with beth.

53. "Any Officer or servant of the-

Corporation generally or specially
authorised by the Corporation may. at all
reasonable times enter upon any land or

—7—

Power of
entry.

premises and do such things as may be

necessary for the purpose of lawfully
carrying out “any of +r its work .or of
making any survey, examination or

investigation preliminary or incidental

to the exercise of powers or the perfor-
mance of functions ‘by the Corporation
under this Act,.

54, All sums due or payable by ‘any
person to the Corporation are recoverable
by it on account of any charge, costs,
expenses, fees, rent, compensation, or
on any other account under this Act or
any rule or regulation made thersunder
or any agreement made with the Corpora-
tion and. all charges or A expenses
incurred in connection therewith-shall,
without prejudice to any other mode of
recovery, be recoverable as ‘an arrear
of land revenue.

55. {1) All notices, orders and other-

documents, required by the Act or. any
rule or regulation made there under . to
be served upon any- person shall, save as
otherwise provided in this Act or such
rule or regulation, be deemed to, be.duly
.served;~ '

(a) where a person to be served. is
a company, the service is effected in

Dues to be
recovered as
an arrear
of land
roevenue.

Service of
Notice
etc.,
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Service of  accordance with the provisions of
notice ete., section 51 of the Companies Act, 1956; ;
Act L of 1956. !
. (b) jwhere the person to be served
is a flrm. if the document is addressed -
to the firm at its principal place of
business, identifying it by the nane .and
style. under -which its . business is
carried on, and is either,~-

(i) sent under a certificate of
~posting or by registered post; or

(1i) left at the said place of.
business. )

{c) where the person tec be served is
a statutory publlc body or a Corporation
or a soc1ety or ' other body, if the i
document is addressed to the Secretary, i
treasurer. or other principal officer of
that.: body, Corporation -or sociéty at *
its principal office, and is eithery

(i) sent under certificate of .
posting or by registered post; or

(ii) left at that office.

(d) in any other case, if the docu-
ment- is addressed to the person to’ be
served ‘and,~- )

(i} is given or tendered to him; or

(ii) if such person .cannot be found,
is affixed on some conspicuous part of.
-his last known place of residence or
business or is given or tendered to some
adult member of his family or is affixed
~on some. consplcuouspmrt of the land’or
building to which.it relates; or

{(iii) is sent under a certificate
of posting or by registered post to that
person.
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(2). Any document which .is- required
or authorised to be served on the owrler
or occupier of any .land or building may
be addresed 'the ouner' or.'the cccupier'
as the case may be of that 1land or
building (naming that land or building),

. pame or description, and shall be deemed

to be duly served,--

{a) if the document so addrbssed is

gsent or delivered in accordanca with

caluse (d) of sub—-section (1); or

(b) if the document so addressed or
a copy thereof so addressed is given or
tendered to some person on the land or
building or, where there is no person on
the land or building to  whom it can be
delivered, is affixed on some conspicuous
part of the land or building;

{3) Where a document is served on
che . firm  in accordance with this
section, the document shall be deemed to
be served on each partner;

.{4) For the purxpose ¢of enabling any
document to be served on the owner of
any property, the occupier {(if any) of
the property may be required by notice
in writing by the State . Government or
the Corporation, as the case may be, to
State the name and address of the owner

) the:_'eof --

56. Every public notice given under
this Act or any rule or regulation made
thereunder shall be in writing and under
the signature of the officer concerned
and shall be . widely made known in the
locality or in the farms.or- estates to
be affected thereby -affixing . cepies

‘therecf .in conspicuous public:! places,
within the said- locality ox "the said.

Public Motice
how to be
made known
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farms or estates, or by publishing the
same by beat of drum or by any other
means that the officer may think f£it.

Notice period 57, Where any notice, order or other

for )
performance,_

Default in

performance
of duty.

document isved or made under this Act or
any rule or regulation made thereunder
requires anything to be done for the
doing of which no time is fixed in this
Act or the rule or regulation, ' the’
notice, order oxr other document shall
specify a reasonable period of time for
doing the-same or complying-therewith.

58. (1) If the State Government is of
the opinion that the Corporation has.
made a default in the performance of any
duty or obligation imposed or cast on it
by or under _this Act the State
Government may £ix a period. for the
performance of that duty or obligation
and give notice to +the ° Corpeoratiocn
accordingly. )

(2) If, the Corporation fails or
neglects to perform such duty or obli-
gation within the period- so fixed for
its performance, it shall be lawful for
the State Government to ‘supersede and
reconstitute the Corporation as it deens

{3) After the supersession of the
Corporation and until it is reconsti-
tuted, in the manner laid down in
Chapter-II, . the powers, duties and
functions of the Corporation under this,
Act _ shall be carried on by the State
Government or. by such officer or
officers or body of officers -as the'
State Government may appoint for this
purpese, from time to time.
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(4) BAll' .property vested in E'hg-.\

Corporation shall, during the period of
such supersession, vest in the State
Government.

59. (1) Where an offence under this
Act has been committed by a- Company:
every person who, *at the tme‘ the
offence was committed, was in cnarge of,
and was responsible to, the Company for
the conduct of the business -of the
Company, -a5 well as the Company, shall
‘be- deemed to be guilty of the offence
and " shall be Jliable to be -proceeded
against and punished accordingly;

Provided - that, nothing conta:.ned in
this sub~gection shall render any such
person liable +C any punishment if he
proves that the offencé 'was -~“committed
without his. knowledge or that he had
exercised all due diligence to prevent
the commission of Buch offence.-

{2) Notwithstdndirig anything contained in
-sub-section (1), where an offence under this
Act has been committed by a Company, and
it is proved that the offence has been
comiitted with the consent or connivance
of, or is attributable to any neglect on
the part of, any director, manager,
secretary or other officer 'of the Company
such  director, - manager, sSecretary or
other officer shall also be deemed to be
guilty of that offence and shall bhe
liable _to be: proceeded - against and
punished accordingly.

Explanation:— For the purposes of
this Section,-

{a) 'Company' means a ‘body corporate
and inclydes a firm,. association ox
persons or body of individuals whether
incorporated or not; and

Offencea by

companliea
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(b) ‘director' in relation to a £irm,
means a partner in the firm; and in
rel.atlon to any association of persons
or 'body of individuals, means any member
controlling the affairs thereof.

60. Unless otherwise expressly

'prov:.ded, no court shall take cognizance

of any offence relating to- property
belonglng ‘£0,  or vested by or under this
Act in the Corporation, punishable under
this Act except on the complaint of, or
upon information received from the
Corporation or some person authorised by
the Corporation by general bor special
erder in this behalf.

61. (1) The Corporation oc any person
anthorised by the cOrporatJ.on by general
of special order in this behalf may,
either before or after the ‘institution of
the proceedings, compound any offence
made punishable by or under this Act.

(2) Where an offence has been com-

‘pounded the offender if in custody

shall be. ‘'discharged and no "fgrther
proceedings’ shall be taken- against him
in r‘espect of the offence compounded.

62. Any person who obstructs the
entry of &a person authorised under

,sectz.on 52 to entér into Or upon any

land or_ building or molests such person
after such entry or who obstructs the lawful
exemlse by him of any power conferred
by o unéler this Act shall, oncanviction
be punishied with imprisomment for a term
which may extend to six months, c- with
fine ‘which may extend to one tl:icusand
rupees, or with both

63. The Corporation may, with the
previous approval = of the State
Government; delegate any -of its powers
under this 2Act. to any officer of the
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State Government or any of its officers
and to ‘permit them to re-delegate
specific powers to  their subordinates,
by general ox SpGlelc order in this
behalf. -

64. No suit, prosecution. {or.” other
legal proceedings shall lie agalnst any
person for anything which is in good
faith done or intended to be done under
this Act or rules or regulata.ons made
thereunder.;

65. The Chalrman, Members, Managing
Director and Officers and servants on
deputation or of the Corporation as the
case may -be, shall, while acting or
purportlng to ‘act in pursuance of any of
the provisions of this Act or rules or
regulations made thereunder, be deemed
to be public servants within the meaning
of section 21 of the. Indian Penal Code
1860.

66. The provisions of this Act shall
have effect notwithstanding anythlng
inconsistent: therewith contained in any
othexr law.

67 (1) The State Government may. by
notification in the Official Gazette,
make rules to carry out the purposes of
this-Act;

(2) EBvery rule maqe under this Act
shall immediately after it is made, be
laid before the Leglslatlve Assembly of
the State, if it is in session and if it
is not in' session, in . the session

immediately following for a total périod.

of fourteen days which may be- comprlsed
in one session or in two successive
isessions, and if, before the expiration
‘of the session in which it is so laid or
the session immeglate;y‘_followﬂng the

Protection of
action taken
in good '
faith,

Chainrlmh
Managing
Directox,
Members and
officers
ete. to be
public
servants.
Act 45 of
1864.

Effect of
provizsionn
inconsistent
with

other lawa.

Power to
make rulgs.
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Legislative Assembly agrees in making
any modification in the rule or in the
annulment of the rule, the rule shall,
from the date on which the modification
or annulment is notified, have effect
only in  such modified form or shall
stand annulled as the case may be so,
however, that any such modification- or
annulment shall be without prejudice to
the validity of anything previously done:
under- that rule.

Pover to 68. The Corporation may, with the

make « previous approval of the State Government,

tegulations. make regulations consistent with this
Act "and the rules made thereunder for
all or any of -the matters to be provided
under this Act by regulations and
generally for all: other matters for
which' provision is, in the opinion of
the Corpox:ation, necessary for the
exercise of its powers and the discharge
of its functions under this Act.

Power to 69. If any doubt or difficulty arises
g:"u’z:‘: in giving effect to the provisions of
and this  Act, the State Government may, by

order, make provision or give such
direttion, not inconsistent with the
provisions of this Act, as may appear to
it te be necessary or exped:.ent for
the removal of the doubt or difficualty.

difficulties.

Dissolutien 70..{(1) Where the State Government is
‘of Curpura.t:l.on satisfied that the purposes for which
the Corporation was establlshed under
this Act have . been substantially
achieved so as to make the continued
existence of the Corporation in the
opinion of the State Government unneces-
sary the Government may by notification
in the official Gazette declare that the
Corporation shall be .dissolved with
effect from such date as may be specified
in the notlflcatlon. and the Corporation
shall’ be deemed to - be dissolved
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accordlngly and upon such’ dissoclution
.the: members {including- the Chairman)
shall vacate their respectn.ve offices.

{2) Froq the said date;--

(a) all propertles, fund’s, and dues
which are vested in, or realisable by,
the Corporation shall .vest in, .or be
realisable by, the State Government;

{b) all 1liabilities -which -are

enforceable’ ' against the Corporation.
shall - be enforceable against the. State,

Government.-

71. The Andhra Pradesh Water Resources Repeal of
1997 Ordinance

6 of 1“97.

-Development .Corporation Ordmance.
,J.s ‘hereby repealed.

G. BHAVANI PRASAD,

Secretary to Governmenﬁ
Leyislative Affairs & Justice,

Law Department.’
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Short 1. (1) This Act may be called the Andhra Pradesh Water
Gtleand  pociiirees Development Corporation (Amendment) Act, 2004,

COmmern-

cement. (2) It shall be deemed to have come into force on the
31d December, 2003.
:1’;‘::; 2. Inthe Andhra Pradesh Water Resources Development

section  Corporation Act, 1997, in section 34, in sub-section (2}, for
34, Act lhe words “shall not exceed rupees one thousand crores”, the
12 of words “shall not exceed rupees three thousand crores”, shall
1997. be substituled.

Repealof 3. The Andhra Pradesh Water Resources Development
Ordi- Corporation {Amendment) Ordinance, 2003 is hereby repealed.

nance 8
of 2003.

G.V. SEETHAPATHY,
Secretary to Government,
Legislative Affairs & Justice (FAC),
Law Depariment.
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STATEMENT OF OBJECTS AND REASONS

In order to develop the schemes for drinking water and industrial water
supply and to harness the water of rivers of State of Andhra Pradesh and for
prometion and operation of imrigation projects and command area develop-
ment the Andhra Pradesh Water Resources Development Corporation was
established under the Andhra Pradesh Water Resources Development
Corporation Act, 1997. Under sub-section (2} of section 34 of the said Act,
the Corporation is empowered to borrow money form the financial
institutions or Non-Restdent Indians of from the open market by issue of
guaranteed or unguaranteed bonds, debentures, stocks ete., for not
exceeding and amount of rupees one thousand crores. The subscription to
the bonds to be issued is expected to be around rupees one thousand crores
and in addition the Corporation has outstanding loans to the extent of rupees
two hundred and seventy crores as on date. Therefore, the Government have
decided to enhance the maximum limit of borrowing from rupees one
thousand crores to rupees two thousand crores, so as to enable the Corpora-
tion to borrow money from the said financial institutions or organizations.
To give effect to the above decision it is necessary to amend the said Act,
suitably.

As the Legislative Assembly of the State was not then in session
having been dissolved and it has been decided to give efect the above
decision immediately, the Andhra Pradesh Water Resources Development
Corporation {Amendment) Ordinance, 2003 was promulgated by the
Governor on the 2nd December, 2003,

The Bill seeks to replace the said Ordinance.

PONNALA LAKSHMAIAH,
Minister for Major Irrigation,
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The following Act of the Andhra Pradesh Legislature received t

e assent of the-

Governor on the 29" December, 2017 and the said assent is hereby first published on the

2" January, 2018.in the Andhra Pradesh Gazette for general information :

ACT No. 2 of 2018

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH WATER

RESOURCES DEVELOPMENT CORPORATION ACT, 1997.

Be it enacted by the Legislature of the State of Andhra Pradesh in th
year of the Republic of India as follows:-

(1). This Act may be called the Andhra Pradesh Water Resources Development

Corporation (Amendment) Act, 2017. 3

(2) It shall come into force on such date, as the Government may, b
appoint.

3 In the Andhra Pradesh Water Resources Developmeﬁt Corporation Act, 1997, in

Sixty-eighth

Short title and
commencement.

notificatipn,

Amendment of
section 34. Act

section 34,- No. 12 0f 1997.
(i) insub-section (1),the expression, “(1)” shall be omitted;
(i) sub-section (2)shall be omitted.
DUPPALA VENKATARAMANA,

. S&retary to Government,
Legal and Legislative Affairs & Justice,

Law Department.
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